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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Presidenton the 11th August 1997 and is hereby published for
general information ;— -

ACT No. 46 OF 1997.

! An  Act te provide in the public interest, for licensing and regulating or prohibiting
tic keeping of animais and birds in urban areas in ihe State of Tamil Nadu.

WHEREAS, it is vecessary to ensure mainténance of public health and
sanitation, which is endangered due to keeping of a large number of milch cattie
and other animals in urban areas ;

AND WHEREAS, it is expedient, in the putlic interest, to provide for licensing
and regulating or prohibiting keeping and movemeant of animals and birds in urban
arcas in the State of Tamil Nadu and for matters coanected therewith or incidental
thereto - ‘

BB it enacted by the Legisiative Assembly of ths State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows :—

Short title, 1. (1) This Act may be called the Tamil Nadu Animals and Birds in Urban
extent and com~ Areas (C~ntrol and Regulation) Act, 1997. -
mencemet, '

{2) It extends to the whola of the State of Tamil Nadu.
(3) It shall come iato force,—
(a) at once in the City of Chennai; and

{b; in other urban arcas on such date as the Government may, by notificagon,
appomt, and different dutes may be appointed for different urban areas and any
reference in this Act to the commencement of this Act shall, in relation to aa urban
area, be construed as a reference to tne coming into force of this Act in that urban
arca. ' .

DeBqitioas. 2. In this Act, unless the context, otherwise requires,~
() “animal” means any animal specified in the Schedule:

(b) “appellate authority” means an officer of the Government or of a local
authority appointed by the Government, by notification as the appellate authority, )
for any urban area in which this Act is in force ; .

{(c) “bird” means any bird speciﬁcd in the Schedule ;
(d) “Government” means the State Government ;

(¢) “Inspector” means any officer appointed by the Licensiug Officer as
_Inspec}or for the purposes of this Act in respect of any urban area in which this Act
is in force ;

(f) “licence” means a licence granted under this Act ;

(y) “Licensing Officer’” means one or more officers of the Government not
below the rank of Class B officer, or an officer of a local authority not below the
rank of Class U1 officer, appointed by the Government, by notification,
as the licensing officer or officers for the purposes of this Act in respect of any ubran
area in which this Act is in force ;

(k) “prokibited area” means the area declared and potified under
sectionp % to be a prohibited area ;

{s) “urban area” means—
(A) the area within the limits of the City of Chennai ; and

. (B} anv area within the limits of any other Municipal Corporation .or any
Municipality or Town Vanchayat or Industrial Township constituted under any law
fer the time being fn force which is declared by the Government by notification to be
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ap urban area for the purpose of this Act and such area contiguous thererte, as
may be declared by the Government, by notification, to be a part of the same
urban area tor the pruposes of this Act :

j Act 2 Provided that no area within the limits of any contonment constituted under the
of 1924, anthlmenCS Act, 1924 shall be declared to be an wiban area for the purposes of
this Act, .

3. No person shall keep or cause to be kept or permit the keeping of Animal or bigd
apimal or bird, as may be specified by the Government in this behalf, by not to be kept
notification (hereinafter referred to as.the notified animalor bird), inany urban In urbanareas
area, after the expiry of a period of three months from the date of such notification  without
except under, and in accordance with the conditions of, a licencegranted tohim  licence.

~under this Act.

4. (1) Any person intending to obtain ot renew a licence shall apply to the Grant and rene-
Licensing Officer in such form, in such manner and on payment of such fee, as  wal of licence,
may be prescribed.

(2) On receipt of an application under sub-section (1), the Licensing Officer
may, either grant or renew the licence or for reasons to be recorded in writing,
by order, refuse to grant or renew the licence :

Provided that the Licensing Officer shall before passing an orc er refusing te
grant or renew the licence, give the person concerned, a reasonable opportunity of
being heard.

(3) In granting or renewing or refusing to grant ori renew a licence, the
Licensivg Officer shall have regard to the following matters, namely:~—

(a) the number of notified animals or birds kept in the area for which liesnce
has already been granted where the animals or birds are intended to be kept;

(b) the suitability o1 the premises and i¢s neighbourhood in Which the notified
animals or birds are proposed to be kept ;

(c) the suitability from the public health point of view and in partieular,
of thestable or shed and the arrangements in the stable or shed for supply of water
for drinking, washing, cleaning, disposal of waste and other sanitary arrangements;

(d) the arrangements for proper rearing of calves or young birds ;

(¢) the arrangements for maintenance of notified animal or bird during dry
period ; and , .

(f) such other matters as may be prescribed.

(4) The licence shell be in such form and be valid [ for such period and shall
be subject to such terms and conditions as may be prescribed.

e

whom a licence has been granted has contravened any of thaprovisions of this Actor  suspend or
the rules made thereunder or failed to comlpy with any of the terms and conditiuns cance} %
of the licence, he may, after giving the persun [concerned 2 reasonable oprortunity  licences,
to show cause and for reasons to be recorded in wiiting, by order, suspend or cancel

the licence.

5. Where the Licensing Officer has reason to believe that any person to Powerjto

6. (1) If any persor: is aggrieved by an order of the Licensing Officer,— Appeal,
(+} r1cfusing to grent or renew a licence uncer sc .2~ 4 or,

{I, susprending or cancelling a licence under section 5,
be i iy appeal against such order, to the appellate authority in such form, in such
marrer »u¢ on payment of such fee as may be prescribed.

(2) Every appeal uncer sub-section (1) sk2 11 be mad e within thirty days from
thedate on which the appellant receives intimation of the order against which the

appeal is rreferred :

(o Group) 1v-2 Ex. (418> -1A
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Provided that the apbellate authority may entertain any appeal after the expiry
of the said period of thirty days, if it is satisfled that the appellant had sufficient cause
for not preferring the appeal in time.

(3) On recei,* ot any such appeal, the appellate authority may, after making
such inquiry as may be necessary and giving  a reasonable opportunity to the appellant
to be heard, pass such orders as it deems fit.

(4) Where an appeal is preferred under sub-section _ (1), the appellate authority
may stay the enforcement of the order of the Licensing Officer for such period and
on such conditions, as it deems fit. :

7. Everyorder made by the Licensing Officer subjectto anappealto theappellate
authority and every order made by the appellate authority on any such appeal, shall
be iinal and shall not be called in question in any suit or other proceedings; and
no stay or injunction shall be granted by any court, tribunal or other authority in
respect of any order made or to be made or any action taken ortobe taken by the
Licensing Officer ~r the appellate authority in the exercise of the powers conterred
on them by, or under, this Act,

8. (1) Notwithstanding anything contained in the foregoing provisions of this
Act, the Government may, at any time, declare, by notiflcation, the whole or
partof an urbanarca,to be a prohibited area, if it deems fit so to do in the public
fnterest.

(2) On and after the date of such declaration,—

(a) no licence shall be granted in the prohibited area and every licence already
granted and inforceinthe prohibited area shall stand cancelled on the expiry of six
months from the said date or on the expiry of the remaining period of the licence,
whichever is earlier ; and the person concerned shall remove from the prohibited
area all his notified animals and birds, within the said periodof six months or the
said remaining period, as the czse may be.; and co

(b) no notifled animal or bird shall be ' broughtintoor kept in the prohibited
area : '

Provided that any notifled animal or bird may be—

(i) allowed to pass through the prohibited area in the course of their journey
to any outside area; or - K

_(ii) brought into the prohibited area for such other purposes as may be
prescribed, in accordance with the permit granted by the Licensirg Officer in such
torm and in such manner and subiect to such conditions as may be prescribed.

(3) Notwithstanding auything contained in sub-sections (1) and (2), the
Government may, at any time, in the public interest, by notiflcation, rescind any
notiflcation issued under sub-section (1), in respect of the whole or any part of the
area specified in that notiflcation and may, at any time. by like notification issued
under sub-section (1), redeclare that area or part thereof as a prohibited area from a
date specifled in such subsequent notification.

9. Any Inspector or Licensing Officer or the appellate authority, or any oth
Ofﬁ;r.;e:a %?tholil:ded by tg:,Governmenthmay, atall reasonable times, enter andyinspef::
any e, shed or other premises where the notified i ird is k

ot 1o be kepton p enimal or bird is kept or

(2) in order to satisfy as to the arrangements made for the keepi
animal or bird in respect of which an application for eeping of such
D¢ grant or renewal
has been made or licence has been granted; or of a licence

(b) in order to ascertain whether any notified animal or bird, is bei

. ! ; he: i eing k
without a licence or otherwise kep|t in contravention of the provisic;ns of thfi;s .:g:
or the rules made thereunder or of the tetms and conditions of aay licence.
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10. (1) (a) The Licensing Officer, or Inspector, may seizeym— Stizure of stray
(i) any notified aaimal or bird found straying or ..!"ered in any publia birds a.n(:]l..
place in an urban area on in a prohibited area : animals and
. e . ) o birds kept
_ (i) any notitiec animal or bird found to be kept without a valid licence or in without
violation of the terms and conditions of a licence in an urban area; or licence.

(i) any notified animal or bird found to be kept in a prohibited area ;

and confine such animal or bird in any pound maintained by the local authority
concerned.

(b) Any Police Officer not below the rank of a Sub-Inspector may seize any
notified animal or bird founc straying in an urban area and confine such animal or
bird in any pound maigtained by the local authority concerned.

(2) If any notified animal or bird for which licence has been obtained by an !
ewner and found straying in an urban area is seized under sub-section (1), the owner !
may red eem the animal or bird within a period of forty-eight hours after its seizure by '
paying to the local authority, such fineand suchfeeding and maintenance charges as

may be prescribed.

(3) If any notified animal or bird, in respect of which no licence has been
obtained, foun:! straying or ‘ound to be kept in an urban area is seized under sub-
section (1), the owner may, within a period of forty-eight hours of such seizure,
apply for and obtain a valic licence in respect of such animal or bird and redeem it
after paying to the local authority, such fine and such feeding 2nd maintenance
charges as may be prescribed: : .

Provided that the fine to be prescribed under this sub-section (D or sub-section
) shall not excee one-fourth of the cost of the animal or bird seized,

(4) Subject to the provisions of sub-sections (2) and (3), any notified
animal er bird which is seized und er sub-section (1) shall be publicly sold and the
proceeds of such sale shall be credited to the fund ofthe local authority concerned :

Provided that in the case of an animal or bird referred to in sub-section (2) or
sab-section (3) the proceeds of such sale shall be paid to the owner of the animal or
bird, after deducting the fine and the feeding and maintenance charges referred
to in sub-section (2) or in sub-section (3), as the case may be, and if the owner
of such animal or bird fails to claim such proceeds within a period of three
months after such sale, the entire amount shall be credited to the fund
of the local authority concerned. :

11. No court shall take cognizance of any oflfence punishable under this Act Cognizance
except on a complaint in writing made by the Licensing Officer : of offence.

Provided that where any animal or bird has been seized under clause (b) of
sub-section(1) of section 10 by a police officer, the court may take cognizance of the
offence on a complaint in writing directly made by such police officer :

Provided further that no complaint shall be filed in cases where a penalty has
been collected under sub-section (2) or sub-section (3) of section 10 or where a
potified animal or bird has been sold under sub-section (4) of section 10, in relation
to any offence committed for the first time.

12. Any person, who— : Offences and
Penalties.

(a) contravenes the provisions of section 3; or

(b) keeps or brings any notified animal orbirdin anyarea or part thereof
declared to be a prohibited area or failsto remove the said animal or bird as required

by sub-section (2 of section §; or
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(c) contravenes any of the provision in clause (a)of sub-section 2) of
section 19 or the rules made thereunder,

shall, on conviction be punishable with  imprisorment for a terin which
may extend to three years or with fine which may ext:nd to  five thousand
yupees or with both:

Provided that in the absence of special and  adcquate  reasons  to the
contrary to be recorded in the judgment of the Court, the imprisonment
shall not be less than three months or the fine shall not Le less - than two,
thousand rupees. '

13. (1) Where an offence under this Act has been committed by a company,
every person, who at the time the offence was committed, was in—charge of, and was
responsible to, the company for the conduct of the business of the company, as well
as the company, shall be deemed to be guilty of the otfence and shall be liable to
be proceeded against and punished accordingly :

Provided that nothing ccontained in this sub-section shall render any such person
Liable to any punishment if he proves that the offence was committed without his
ktgfowledge or that he had exercised all due diligence to prevent the commission of such
offence.

(2) Notwithstanding anything contained in sub-section (1), where any offence
under this Act has been committed by a company and it is proved that the offence
has been committed with the consent or connivance of, or is attributable to any neglect
on the part of, any director, manager, secretary, or other officer of the company, such
director, manager, secretary or other officer shall be deemed to be guilty of that
offence and shall be liable to be proceeded against and punished;aecordingly.

Explanation.—For the purposes of this section,—

(8 “Company” means any body corporate and jncludes a firm, society or
other association of individuals; and

(b) “director” in relation to—
(i) a “firm” means a partner in the firm,

(ii) 2 *“‘society or other association of individuals,” means the person who
entrusted under the rules of the society or other association, with the management
of the affairs of the society or other association, as the case may be.

) 14, (1) The provisions of this Act shall have effect, notw.thstanding anything
inconsistent therewith contained in any other law for the time being in force.

(2) Save as otherwise provided in sub-section (1), the provisions of this
Act shall be in addition to and not in derogation of, any otler Act”.

15. Any Magistrate empowered for the time being to try in a summary way the Centsal Aet
offences specified in sub-section(1) of section 260 of the Code of Criminal Procedure, 2 of 1974,

1973, may on application in this behalf made bv nrosecution, try in accordance with

the provigions contained in sections 262 to 265 of the said code, a1y oifence punishable
under this Act.

16. No suit, prosecutic n or other legal proceedings shall lie against the Govern-
ment or any officer of the Govzrnment or any local authority appointed under

t.“l\nst Act, for anything which is in good faith done or intended to be done under this
ct.

17. (1) Nothingin this Act shall apply to any notified animal or bird brought¥or
kept for educational or research purposes in any prohibited area.
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18. If any difficulty arises in giving effect to  the provisions of this Act, the Power to

Government may, by an order published in

the Tamil Nadu Government Gazeite remove

make such provisions not inconsistent with the provisions of this Act, as appear to difficulties.

them to be necessary or expedient for removing the difficulty :

Provided that no such order shall be made in relation] to any] urban Jarea after
the expiry of a period of three years from the date of commencement of this Act.

19. (1) The Government may make rules for carryingout all or any of the Powes to

purposes of this Act, :

(2) In particular, and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the toll >wing matters, namely:—

(a) theforminwhich,the terms and conditions subject to which and

the period for which, alicence under section 4 may be granted ;

licence

day, shall come into force on the date on which they are published.
(b) Allnotificationsissued under this Act shall, unless they are

make rules,

(b) the fee to be paid in respect of any application for grant or renewal  of

and for appeal under this Act ;

(c) thetine and the feeding charges to be paid by the owner for redeeming the
seized animals or birds under section 10 ; and :
(d) any other matter which is required to be or may be prescribed under:
this Act.
(3) (a) All rules made under this Act shall be published in the Tamil ENadu
Government Gazette and uniess they are expressed to come into force on a particular

expressed

to comeintoforce on aparticular day, shall come into force on the date on which
they are published. _

(4) Every rule made o notification issued under this Act and every order made
under section 18 shall, as soon as possible after it is made or issued, be placed on the
table of the Legislative Assembly, and f, before the expiry of the session in which it is
so placed or the nextsession,the Assembly makes any moditicationinany suchrule,
notification or order or the Assembly decides that the rule,notification or order should
not be made orissued, the ru'e, notilication or order shall thereafter have effect only
in such modified form or be of no effect, as the case may be, so, however, that any
such modification or annulment shall be without prejudice to the validity of anything
previously done under that rule, notification or order.

THE SCHEDULE.

[Sze clauses (a) and (c) of section "}

1. Animals:

I

1. Cattle

2. Buffaloes

3. Goats

4. Sheep

5. Pigs

6. Rabbits and hares

7. Horses, donkeys, mules and ponics
8. Dogs and Cats otber than pets

9. Any domesticated wild animal

Birds;

1. Poultry

2. Turkeys

3. Pigeons

4, Quails

5. Any domesticated wild bird

(By order of the Governor)

A.R. RAJAN:
Seoretary to Government,
Law Department.
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b 46 of 1997

.Tl'uﬂ Nadu Act .

The following Act of the Tamil Nadu Legislative Assembly received the asseni of
the Governor on the 17th June 1999 and is hereby published for general information:—

ACT No. 33 OF 1999,

An Act to amend the Tamil Nadu Animals and Birds in Urban Areas (Control and
Regulation) Act, 1997.

CBe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth

Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Animals and Birds in Urban Areas
(Control and Regulation) Amendment Act, 1999.

2) It shall come into force at one.

2. In section 8 of the Tamil Nadu Animals and Birds in Urban Areas (Control and
Regulation). Act, 1997, in sub-section (2), in clause (a), for the words “six months”
occurring in two places, the words “nine months” shall be substituted.

(By order of the Governor)

K. PARTHASARATHY,

Secretary to Goverament,
Law Department.

Short title and
commence-
ment.

Amendment of
section 8.
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